FORM LD-13
APPLICATION FORREGISTRATION OF REGISTERED USER
[Section 25  Rule 55]

(To be filed in triplicate accompanied by the agreement in writing between the registered proprietor and the proposed
registered user or a duly authenticated copy thereof; the other documents mentioned in rule 55(1), an affidavit setting
Jorth particulars and statement as required by rule 55(2) and by two copies of each of the aforesaid document)

. Application is hereby made by’ who is ( or are) the registered proprietor (s) of the layout-
design no. - in respect of? and by® that the
said* ' mkmmmammmd&mmmhymt-dmgn subject

to the following conditions and msuwuons’ —

‘Ghepmpowdmmudmmmeﬁm&—;——ﬁyd—ZF)f
(Theproposedpenmuedusensmthmuhmﬂofpemd) '
Dated this dayof - 20—

To
The Registrar of Semiconductor Integrated Circuits Layout-Design,
The Office of the Semiconductor Integrated Circuits Layout-Design Registry at®

1. State full name, address and nationality of the registered proprietor.
2. Insert specifications as in the register.

3. Insert full name, address of the principal place of business in India, if any, mtmna.lny and description of the proposed registered user. If* '
there is no place of business in India, state the address of the place of residence in India, if any. If there is not even a place of residence
in India, state the address in the home country abroad and an address for service in India.

Insert name of the proposed registered user. ‘
Write none if there are no conditions or restrictions.
Strike out the words that are.not applicable,

Signature of the registered proprietor or his agent,
Signature of the proposed registered user or of his agent.

State the name of the place of the appropriate office of the Semiconductor Integrated Circuits Layout-Design Registry. See rule 4.
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